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(b) If so. what is the average 
amount contributed by the owner of 
the factory towards the Provident 
Fund. of each labourer? 

The MInister of Labour (Shri V. V. 
Giri): (a) and (b). No compulsory 
i>rovident Fund Scheme has been start-
ed by Government in glass factories 
in Uttar Pradesh. The Employees 
Provident Funds Act. 1952, which pro-
vides for the institution of provine-nt 
funds for employees in factories and 
other establishments does not, for the 
present, apply to glass factories. 

Ch. Raghubir Singh: May ~ know, 
Sir. whether the Government contem-
plate to start it in the near future? 

Shri V. V. Girl: They do not con-
template it at present. but certainly 
they will be constantly examining this 
question. 

Shrl Nambiar: May I know. Sir, 
whether Government are propos-
ing to ask the employers to contribute 
towards some gratuity or any other 
fund connected to the provident fund 
in view of the fact that there is no 
compulsory provident fund? 

Shri V. V. Giri: That question rioes 
not arise out of this. I want notice. 

Shrl Velayudhan: May I know, Sir. 
whether the Government are contem-
plating a. YIovident fund scheme for 
all these industries? 

Shrl V. V. Girl: It has already been 
stated to what industries this provident 
'fund scheme applies. 
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The Minister of Rehabilitation (Shri 
A. P. Jain): (a) Information cannot 
be supplied at this stage. 

(b) Valuation of evacuee propecties 
is in progress and this informatIOn 
cannot be supplied. 

(c) The question of giving recom-
pense to displaced persons for pro-
perty left in West Pakistan is under 
consideration. 
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The Minister of Rehabilitation (Shrl 
A. P. Jain): (al Rs. 146'34 Crores. 

(b) (i) Rs. 13'64 Crores. 

(ii) Rs. 24'86 Crores. 
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Mr. Speaker: I think everybody. :u-
eluding the Ministers should make it 
a point to address the Chair direct. I 
also take this opportunity of remarking 
that, many times, in replying hon. 
Ministers are addressing me~bers ~~ 
"You". That is wrong and is not the 
parliamentary method. 
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The Minister of RehabilitatioD (Shri 
A. P . .JaiD): (a) and (b). A few such 
cases came UP before Custodians and 
after makmg necessary investigation. 
suc:h action as wa~ pennissible under 
law was taken. 




